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MR. DEPUTY SPEAKER : Ishall
now put the amendments made by Rajya

Sabha to vote.

Clause 7

MR.DEPUTY SPEAKER : The question
1s:

“That at page 6, after item (c) of

the first proviso to sub-clause (2), the

following item be inserted, namely :

*(d) that the foreman had been
convicted of any offence involving moral
turpitude and sentenced to imprisonment
for any such offence unless a period of
five years has elapsed since his release.”

The
Clause 16

MR. DEPUTY SEPAKER : The ques-
tion is :

“That at page 9, For sub-<clause

(3), the following sub-clause be Subs-
tituted, namely:

motion was adopted.

(3) Where any draw was not conducted
on the ground that two subscribers required
to be present at a draw under sub-section
(2) were not present or on any other ground,
the Registrar may, on his own motion or
on an application made by the foreman or
any of the subscribers, direct that the draw
shall be conducted in his presence or in the
presence of any person deputcd by him™.

The motion was adopted.

SHRI JANARDHANA POOJARY :
Sir, 1 beg to move:

“That the amendmonts made by Rajya
Sabha be agreed to".

MR. DEPUTY SPEAKLER The

question is :

“That the amendments made by Rajya
Sabha be agreed to.”
The motion was adopted.
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14.08 hrs.

DISCUSSION ON THE REPORT OF
THE BACKWARD CLASSES COMMI-
SSION, 1980

MR. DEPUTY SPEAKER :
come to the discussion under
Shri Ram Vilas Paswar.

Now we
Rule 193.

(Intrerruptions)-

PROF. MADHU  DANDAVATE
(Rajapur) : Sir, this is such an important
subject that affects vast sections of the
population of the country and I am sur-
prised to find that there is no gquorum in
the House. Sir, I formally raise the question
of quorum.,

(Interruptions)

RAM VILAS PASWAN (Haji-
Ministers belong to the

SHRI
pur): All our
upper castes,

(Interruptions)

MR. DEPUTY SPEAKER : Prof Dan-
davate, therc is quorum in the House. I
have counted. There 1s quorum......

(Interruptions)

SOMNATH CHATTERIJEE
I am happy that Shri
is p:esent.

SHR1
(Jadavpur)
S_hiva Shanker

MR. DEPUTY SPEAKER There
things happen somctimes. The'e are
more people her.: sometimes and sometimes
therc a'¢ more people on this side. I
can only take care of quorum; I cannot.
ask cverybody to come. Prof Dandavate
raised the question of quorum and I say
there 1s 'quorum.

SHRI SOMNATH CHATTERJEE: There
is guorum because of the presence of the.
Opposition Members. That should be noted.
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THE MINISTER' OF DEFENCE
AND HOME AFFAIRS (SHRI R.
VENKATARAMAN): There is no role

of procedure that the quorum should be

only of this side. Tt is the quorum of the
House. '

SHRI RAM VILAS PASWAN : Sir, you
arc also cne of the Members of the back-
ward classes and you are the champion

for the cause of the backward classes. You
must realice. ...

MR. DEPUTY SPEAKER I am

here as a Member of Parliament elected
from the Madras City North.

SHRI CHANDRAIIT
(Azamgarh): Sir,
order

YADAV :
1 am on a point of

MR. DEPUTY SPEAKER :
is your point of order?
fication.

What
You ask for clari-

N TR (qST®  QrEEiE o JUTsHe Uy,
%3 gdfan sw fam sgr @ (womam) -
T8 TE, Wit ¥ caTze W WT¥T 9T E |
(samars) - - WST ®A 376 NIl @IEE
T WTETR | WY gg weAr g f& Y 3w
feq wmavEww Serar @1 Wk w¥ewRe faar
ar | #7 38 a7 @er ar f& "W wrEA
F o9 fAow 184 & wWatg &, IAN AT
St ggr W fF 9E & "wea gg WA
& =7 ¥ gom WYX d9 ORYIS &TI0E
@T ggl X Woe @A & fau, mEee
w1 o v @ fw aifer g w«ar @,
e wu fam fawm feemar m@r ar fE
¥ FY I &) adrear & forar soar faeAr
164 ¥ | %9 gusd! O g & AmgEE
AETO 98 & APr 99 A0 §, A« QA
AIa gWE w1 GrEwl W gfom 0F fred
ifr & wewr §) gw & waew & fRoafx
WEUrT ®TeEd, WEGeT IrEsH WX d%AE
FARS X F@W pNr §r foe I wE &
SrT wEr 9X WA 7 ag I a7 3
fegf oear & & xow & famrs wuAT
ewe fawer Far g1 ggx w4 wdT A
@ gud T S Ay e W@ od
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fe figr ardr s oIT wox S owr agt
T ¥ fag wgy ? vww ywER o
frar o w1 %, S ® w9 Al W oyt
@ & fau wgar =fgu 4

MR. DEPUTY-SPEAKER: Mr. Paswan,
I do not want another discussion here,
He has raised some point. The Business
Advisory Committee report has already
bezn debated by the House. You have to
raise a debate under 193. It has bzen
accepted by the House. According to the
Business Advisory Committez Report,
Iam asking ShriPaswanto raisea discussion
on the report of the Backward Classes
Commission 1980-81 Iaid on the table
of thc Housc on 30th April, 1982.

oy W fA% ¢ ¥® 9T 9| gar S
#i WY ggl |rAz 1 Afgg ar

SHRI CHANDRAJIT YADAYV
Iam ona point of order. Under the Con-
stitution, Article 340(2) and (3), I will just
remind you that there is a proviso also.
A privilege motion is pending before the
House. Perhaps it was moved by our
colleague Pro. Dandavate and Shri Paswan
also. I am sure you will agree with what
T say. You know that this is a constitu-
tional provision that the Backward Classes
Commission will be appointed because
the founding fathers of the Constitution
knew our Indian Society. There is another
clause also which needs special belp and
Special assistance for the upliftment of these
people. Article 340 was made a part of
the Constitution. Otherwisc any kind of
an aid, help or assistance or programme may
be made for any section of the people.
But, this is a constitutional provision
pending on the Government to appoint
this Commission. It is unfortunate that
after 32 years of the Indian Constitution
having come into existence, the Government
has shown, I should say, a total criminal
negligence, callous attitude towards this
class of the society which constitutes 529
of our population. Mandal Commission

‘has done one good work besides other



359 Rep. of Backward

things. 1 have not gone jnto details, They
have made the country know that the other
backward classes contstituted 52 percent
‘of our populatiom. i g

Sir, the first' report was made. You
know the fate of it. It was not even allow-
ed to be .discussed in this House. This
is the attitude of the Government towards
this major section of our society. Now,
the Second Commission submitted its
Report one and a half years ago. After
that the Government had enough time to
study the recommendations of the Commis-
sion and ask for the reports from the State
Governments if they so desired and take
certain eflective measures for the uplift-
ment of the backward classes.

sir, the Constitution makes it binding
on the Goyernment and 1 quote Article
340 (2):

“A Commission so appointed shall
investigate the matters referred to them
and present to the President a report
setting out the facts as found by them
and making such recommendations as
they think proper.”

This work has been done by the Com-
mission. Now sub<clause (3) says :

“The President shall cause a ‘copy
of the report so presented together with
a memorandum explaining the action
taken thereon to be laid.....

On that Report which has been present-
ed to the President of India what the Go-
vernment has donec on the recommenda-
tions. That is binding here on the
Government.

. .before each House of Parliament.”

Sir, I will just remind you when this Report
was presented here and it had been
presented because all sides of the house so
desired. They wanted that it being an
important Report it should be presented
. before this House. 1 must thank the Spea-
ker also because he also showed lot of

interest and he saw to it that this Report.

was presented. Now, this Report . has
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been presented. But at that time it wa
considered that if we really speaking raised
this point at that time the Government
will further delay the .presentation of the
Report. So we did not press it at that
time. I would also like to say that many
hon. Members of this House from both
sides met the hon. Prime Minister and she
took personal interest and asked the Home
Minister at that time to make the statement
in both Houses that reports have been called
for from the States and as soon as possible
Government will take necessary steps on
that. It was last Session when the Repor
was placed. The Government had enough
time if the Government was sincere and
serious for the implementation of those
programmes and steps to be taken im the
interest of backward classes of the country.
But I am sorry to say that Government
has failed to fulfil its responsibility and
Government is leaving these matters to
State Governments and most of them are
sleeping on that. (lmerruptions).

Sir, 1 am saying you come from one of
a very important southern States and most
of the soythern States I must say have done
their duty in this respect but most of the
northern States are guilty for not taking
any steps in this direction. Therefore,
I want to know from the Home Minister
what are the circumstances that even after
more than one and a half years Government
has not becn able to take steps and also
have not been able to take certain decisions
and if those decisions had been placed be-
fore the House the discussion would have
been much more meaningful. This is
my point of order.- So, I request you that
before Mr. Paswan speaks let the Home
Minister explain to this House why Govern-
ment has failed in its primary and impor-
tant duty towards this importamt section
of the society.

MR. DEPUTY SPEAKER : You have
raised an important point but this is not
apoint of erder. Anyhow when the Mini-
ster replies to this he ean deal with all the
points that you have raised.



